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THE A N I X I M  PMDESH 
TIONS GRANT IN -A~D 

MENARY PROVISION AUT, 1995. 

ACT No. 34 OF 1995 
[20th Seplember, 1995j 

AN ACT TO REGULATE 'IXE PAYMENT OF GRANT 
TN AID TO EDUCATIONAL, INSTITUTIONS. 

Whc~eas in G.O.Ms. No. 326, Education, dated the 17th 
ber, 1989 orders were issued admitting certain Education 
Instiiutio& recommended by the High Level Committee to 
in-aid wiih effect from the 1st ~ivember,  1989, subject to 
fulfilment of ccrtain conditions specified thereto; 

And ~vhcrecas in the said 
short the 17th Octobcr, 1989 no specific 
and cc armars of ,:rant-in-aid would be 
enctrt that scparate or&rs will be issucd in rcgard the art ;o 

And wheras, vide O.O.Ms. No. 178, 

I 
Department, daied the 2 3 ~ d  July, 1 990 

. I 

! .  admitted to grant-in-aid wiih effcct from 
I subject to cedain conditions specified therein; ! 

And whereas, in G.O.Ms. No. 138, Education (PS.2) Depart- 
ment, datcd the 25th April, 1994, orders were issued to the 
effcct that no arrears of grant-in-aid to any of the Private Edu 
ca tionsl Instiiutions admitted to grant-in-a id wirh effect fror 
the 1st  November, 1989 shall bc paid and these ardars were i: 
accordance wirh the right reservcd by the Government in G.( 
Ms. No. 326. Education, dated tho 17th October, 1989 to ta 
aseparate decision with regard to the payment of arrcars of gran 
in-aid. 

Received the asscnt o.tho Gwrtnnr on the 18th- Septembr. 199S.for Slct 
mei t 01- objects Reasons. plcax sea the Andhra Pradrsft GuzeIIr. Part IV-J 
Extaordtray. datcd 15-695 at Pnges 410.6. 



3. In thc prcz~~lbl 
for the words "prohib;f 
of the manufncrmc, sa 

4. In section 2 of 
'4 

( i) for clnusc 
nanlcly,- 

"(7) '1 i quor' i uclt 

(a) spirits of win4 
of or containiq nlcohc 
Liquor ; 

(b) any oillcr id 
merit m?.y by notificat 
ses of this Act; 

but does not include tod 
and rectified spirits; 

(ii) clause (IS) shaI 

5. In scciion 6 of tl 
Coliecto~" in ihe two p! 
UoIlector; th: Assisant C 
shall bc substit ulcd. 

* 
6. Afxr section 7 of 

shall k insertcd name]) 

, "probibition of 7-A. 
manufactwing of prohihi1 
liquor:- 

7. In section 3 of tb 

, (i) inclause (a) thc 
(ii) in clause (b),- 

' (a)  for the vronlr "r 
collects, buys, sells or it: 

J. No.-1854-34 ! 

Bc it enacted by thc kgisiatiw Assembly of the State of, 
Andbra Pradesh in the Fottpsixh year of thc Republic of Xnida 
as. follows : 

1. (1) This Act m a y  be called the Andhra Pradesh Edu* Short tHfu 
cational h r t  iiutoins Grant-in*Aid (Regulation) Supplement ary- ~ ~ , , , c -  
Provision k t ,  1995. man t 

(2) It shall bc deemed to havmmc into force on the 17th 
October, 1989. 

L 

NO a1 r cars 
2. Not withstanding any thing contcained any Judgment mantinaid 

decrce or ordcr of any Court or o h r  aulhority , or any order p8Yable 
issued by the Govrenmcnt or any authority subordinate to the 
Government, no arrears of grant-in-a id shall or shall ever be 
deemed bz payable to any private educational institution 
admitted to grant-in-aid in pursuance of G.O.Ms.Na. 326, Edud 
cation (SSE.1) Department dated the 17th Octobcer, 1989 and 
G.O.Ms.No. 178, Education (SSE.1) Department, dated the 
3 r d  July, 1990 for thc period between the 1st September, 1985 
and 31sr Octohr, 1989 and accordingly, 

(a) no suit or other proceeding shall be maintained or 
continued in any court against thc CIovcrnmcnt or any or 
authority whaisocver for the payment of any arrears of grant- 
inaid for thc said period; and 

(b) no court shall enforce any dccrec or order directing 
P the payment of any arrears of grant-in-aid. 




